
there is shortage of voluntary organi- 
sations or I11cy are scndlng proposals 
in lesscr number. Therefore, 1 would 
like to submit to the hon. Minister to 
pay special attention to this matter 
and ensure that the benefit reaches 
thosc for whom it is meant. The 
matter rllust be looked into in al l  res- 
pects and necessary provision should 
bc made in his  regard. 

SHRI SITARAM KESRI : Iiis 
sugpstion is worth considering. I 
would ccruinly look into the matter. 

Si 1K1 UI'ENDRA SATH VERMA: 
Sir. arc tlterc any voluntarj orga- 
nisrttioris i n  Bihar similar to thosc 
t i b o  ~ l n t  organisations in 
licrdln abi~ur which we were discus- 
sing '! I I  sa, how much grants haw 
hc~.n saciciioncd to then1 so far ? 

11 R. SPEAKER: 'I'lus qucsuon 
rci,itcs to Kerala. If jou do not have 
thc infor~i~'ttio;~ right now, you ma) 
suppl> it  to thc hon. hlerubcr latcr. 

SI4RI SITARAAM KESRI : Thcre is 
one in Bihar too. 

I English] 

Atmitics oa Schcdded Castes and 
Scheduled Tribes 

*4SO. SHRI MUKUL BALKRI- 
SHNX WASNIK : Will thc Minister 
cjf WELFARE be p l e a d  to state: 

( a )  the number of ~ i s e s  of atrocl- 
tics on Scheduled Castcs and Sche- 
duled Tribcs which were taken up by 
the Natioatll Commission for Sche- 
duled Castcs and Scheduled Tribes 
upto March 3 1, 1'991 ; 

(b) wbcthcr the Gavmment have 
roetivcd tbt rec~mmc~~dation made by 

tire Commission on Scltedulzd Castcs 
and Scheduled Tribes to curb the 
rising trend of atrocities on Scheduled 
Castcs and Scheduled Tribes ; 

(c)  if  SO, thc details thereof ; and 
( d )  t i ~ c  rcacljorl of the Government 

lhcrc to ? 

[Translation J 

TLIE MINISTER OF WELFARE 
(SHRI SITARAM KESRI): ( a )  to 
( d )  A Statemcnt is laid on the Table 
of thc House. 

STATE3f ENT 

(a  j I he Nat~onal Commission for 
Schcdulcd Castes and Scheduled 
1 nbcs tooh up 416 caws of atroci- 
t ~ c s  on Schcdulcd Cahtcs and Sche- 
dulcd Tribcs from 1sL May, 1990 to 
31st March, 1991. 

( b )  an3 ( c )  The Sationat Com- 
mision for Schcdulcd Castes and 
Scheduicd Tribes in their report on 
"Atroci~ies on Scheduled Castes and 
Tribes: Causes and Rcmrdies". havi 
lnadc thc foUouing suggestions :- 

( i )  

( i i )  

wherc there haw refe- 
rences b\ the Courts under 
S. 156(3) Cr. P.C. to thc 
police authorities for under- 
taking investigations, supervi- 
sory police authorities should 
inquire into the reasons far 
failure to register the case. 
Invcsiigations in such "re- 
fcrrd" cases should be done 
by rhc highcr police authori- 
ties. 
To prevcnt suppression of 
evidence. the scene af the 
atrwity must be visited cxpe- 
ditiowly. Lnspbcting police 
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officers must chack this point 
during police station inspec- 
tions. 
Charge sheets in atrocity 
cases must be filed as a rule 
within 30 days. Any delay 
should be explained by thc 
concerned police officer to the 
next higher police authority. 
The high pcrccntsgc of ac- 
quittals in atrocit) cases indi- 
ca t s  poor quality of prosccu- 
tions. The otbccn of thc Spe- 
cial Cells should discuss perio- 
dicaily w 1 t 1  proxcutlng st~iT 
the marshalling and prcscnta- 
tion of evidence In ordcr to 
makc prosccutiim effectwe. 
'The state level cells for hand- 
ling /monitoring inquirires and 
investigations into atrocities 
should be advised. 
State Govcmmcnrs should 
monitor areas sensitive to 
atrocities and initiate advance 
act ion in time. 
lnstcad of establishing specid 
police stations for Scheduled 
Castes and Schedukd Tribes 
with unwieldly jurisidictions, 
it is advisablu lo give priority 
auention to atrocity cases by 
posting additional Sub-1 nspr- 
ton or Head Constables in 
placcs with concentrations of 
Schedukd CmdScheduIed 
Tribe population. 
Uu-todate locality-wise ttatis- 
tics, of nimcs against Schedul- 
ed Castcr and Scheduled 
T r i b  should be maintained 
to errslble rnooitoring and anti- 
cipatory mion. The National 
C r i i  Records Barcw should 

- - --- 
induds in their Amnod Crime 
Review separate statistics for 
iluocities against 
C W m  and Tribes. 

(ix) &lice oficers should fami- 
l i d  themselves wim the 
p i s i o n s  of special enact- 
ments like the Prevention of 
Atrocities Act and the Bond- 
cd Labour System Abolition 
Act as part of training for re- 
cruits and refresher c o r n  
for 11.1-service officers. 

(x) There should be special courts 
exclusively for atrocity cases, 
if neccssar): by constituting 
itencrating special courts. 

(XI) Whcrcver special enactments 
provide for execu tive magis- 
trates, this facility should bc 
made use of fully. The courts 
of such executive ma&- vstrates 
should bc peripatetic; thc pra- 
ceedings should be s~mplc and 
redress should bc given 
quickly. 

(XI;) It1 atrocity cases, legal 3rd 
should be available for laa- 
yen' fee, witncsscs batta, 
copying fccs and travel cxpcn- 
ses to the police station and 
court. Schcdulcd Castc/Tnbc 
complainants or accused should 
be eiigibk for lqgal aid. 

(xiii) The provisions of the Arms 
Act should be used judicious- 
ly to prevent Wocitia in sen- 
sitive areas. 

(xiv)  In  cases of rape in police 
stations, womcn policc om- 
cers should be associated with 
dre inquiries so lhat the vic- 
tims cmd WOmEla wi- 
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can speak to them without in- large number of atrocities being corn- 
hibitions . mitted in various parts of the coun- 

Public interest Litigation is of 
special importance where 
crin~cs are perptrated on Sche- 
dulcd Castes and Tribes by the 
police. Such public litigation 
by socially committed organi- 
sations or indviduals shuuid 
be assistcd from legal aid 
funds ; and 

(xvi) Anoymity for the victims in 
rape cases should be ensured. 
but maximum publicity and 
resulting social stigma should 
be made to stick on the mis- 
creants. 

try, may I knaw from the hon. Minis- 
ter whether the Government will pro- 
vide more funds and better intrstnrc- 
h e  and machinery to the National 
Commission. so that they can fnnction 
more effectively ? 

[Transla tion] 

SHRI SITARAM E;ESRI : Sir, so 
far ;s th: figure of 18,601 cases is 
concerned, it is almost correct. Our 
figure is also 16.000 and odd num- 
bcr but we have not received figres 
from three Statcs. The figures that he 
has provided ma} be correct. So far 
as different . . . . (Infzrrnptions) . . . . 

(d)  A copy of the Report of the [English] 
Sational Commission has bcen sent 
to all the State Govcrnmcnts and There is no ddierence bemeen the 
US.  Administrations for taking two statements. But 1 am now telling 

what is written in my statement. necessary action. 

I English] 

SkIRI MUKUL BALKIUSHXA 
WASNlK : Mr. Speaker, Sir, accord- 
lng to the inlornliltiou provided in 
thc Annual Report of the W s t r y  of 
Wclfare, during the yeat 1990, as 
many as 607 tnwdas. 1,722 cases ot 
grievous hurt, 949 rapes. 639 caws 
of arson aid 14.7 10 other offems 
under 1PC,---totahg to 18.601 cascv 
of atrocities werc committed against 
the Scheduled Castes and Scheduled 
Tribes by members of non-Scheduled 
Castes and non-Scheduled Tribes in 
different pars of h e  country. Accord- 
ing to tbc reply of the hon. Miniistcr. 
the National Commission for Schedul- 
ed Castes and Schcdukd Tribes have 
td~ctl up 416 cases of atrocities till 
March 1991. k p i r y  in vicw the 

[Trunslation] 

So far as increasing the amount of 
grants for checking a!rocitics on Sche- 
duled Castes is concerned, I would 
like to submit that the grants are 
limitcd. So far 2s thc report of the 
Commission is concerned in which 
cases of amcities including rape have 
bcen mentioned. I do not say that the 
number of these cases has gone down. 
In some States they have gone down 
while in other States they have gone 
up. So far as increasing the amount of 
gmrs is concerned. I would like to 
request the Ministq of Fmancx to 
provide more grants to this depart- 
ment. But [he possibility of curbing 
these atrocities and inhuman beha- 
viotu with the help of money alont is 
remote. Instead. goodwill, hannony, 
Government iind the Police can play 
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Schcddd Tribes has bcen forwarded a better role. His suggestion is worth 
amsidctmg. We will  certainly take it 
into account. 

SHRI MUKUL BALKRISHNA 
WASNIK: Mr. Speaker Sir, according 
to the written statement of the hon. 
Minister, the National Commission 
for Scheduld Castes and Schedulcd 
Tribes has submitted to the Govern- 
ment about 16 s u g d o n s  on Iws tc> 
deal with the cases and also cerkain 
remedics rcpding thc atrocities on 
tfic Scheduled Castes and Schedulcd 
Tribes Wc arc discussing the atrci-  
ties blue in i h ~  House also. Scwrdl 
mcmhcrs have also mxdo severd SUS- 

getions to check this evil which is 
spreadins in various p W  of t h ~  
country. 1 would like to know h m  
the Hon. Minister ~hrrther the Govern- 
ment will consider to call 3 meeting 
of 39 the Chid 3linisters to d i s c ~ s s  
this issue o[ atrocities 31:d to plan 
remedial mcasr1rr.s so that such type 
of kcidents will not occur as fre- 
qwntly as they are occurring at prc- 
sent. 

SHRI SIT.ARAM KESRI : Sir, 1 
welcome thk. It is a very consnuctivc 
suggestion. I shall try lo convene a 
meeting and discuss it with the diffc- 
refit Chief Ministers as to how to 
curb and minimise atrocities on the 
harijaas and adivasis. 

SHRI R . W  VILAS PASWAN: 
Mr. Speaker. Sir, at the end of his 
reply, blE Ha. Minism slated (hat 
a copy of the report of the National . . -ollScl&&dCutesand 

to all the state Govuaments for 
necessary action. As you are aware, 
the National Front Government grant- 
ed statutory powers to this Commis- 
sion through a Constitutional Amend- 
ment. This not only give it teeth, but 
also widened its scope. Now, the body 
is empowered to issue summons also. 
Although the Commission has been 
given all kin& of powers, it seems 
from your answer t h 1 1  even now its 
r;:>lc of func:i:>ning has not changed. * 

lbc most imporrcm reason behind it 
is that tile Con~niission is yet to be 
rcconstituied. i r ~  accor&ncc with its 
IWW character. rc~k and responsibili- 
tics. 'I'twcf~~i~c. I would like lo knuw 
ircm lilt Go~crnment. the time by 
which i t  wcn~ld bc re-cons~itutcd and 
start functi:vting axording ro fhc new 
powers and authority at its disposal ? 

S!lR1 SITARAM KESRI : Sir. thc 
!ion. McmS~r h;~s  correctly vbscncd 
that the Conrnissios'~ pwcrs have 
been inc rcad  So far as thc questic~n 
of thr mnsritution r\f the new Corn- 
miwion is awccmed, 1 wcluld likr 
tp inform that I am in thc prrvsss o f  
doing that. I t  would bc a sircx~g and 
responsible body. but thc sclectinn 
process wcwld tekc some timc. Wnw- 
ever. I wouid like to infmn the Houw 
that wc shall constitute ir by the h r  
week of Septcrnber and it would start 
functioning immediately thrtrcahcr. 

SHRMATI MALINI BHAnA-  
CHARYA : Sir, it sccms that at twcr 
different stages af the working of thc 
National Commission, there have bacR 
diimf intcrpretathr regarding rbc 
limits of jtl authaity. 
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At one stage, until April, 1990, it 
has been regarded as an authority for 
studying the circurnstaaces--the social, 
cconomic and 0 t h  relevant circum- 
s t a n c d *  to the commission of 
otfeflces, whereas after Apil, 1990, it 
was then regarded as part of the autho- 
rity of the Commission to take up 
individual cases. This is why these 416 
cascs which haw been n~cntivned by 
you, werc taken up after April, 1990. 

Now, the question that I would like 
to ask the h.liaister, through you Sir. 
3 this. How does the prcscat Govcm- 
ncnt regarded the limits of the autho- 
-ity of rllc Conmission for Scheduicd 
2stm and Scheduled Tribes ? Is it 
ubt to liavc certain post mortcm 
mwen, powcrs of studying things 
~ftcr the event or is it to be a moni- 
oring body also with certain powers 
~f intcrvcntion in policy making rc- 
:arding sclrcdulcd castes and schcuiul- 
:d tribcs ? 

:Tru~lrlorion] 
SHRl SITARAM KESRI : Sir, thc 

new Commission possesses vast powers 
and it is empowered to call for or 
wmmon and examine any person or 
document amnectcd with any incident 
of atrocity on the Scheduled C a s k s  
and Schcdukd Tribes. (Inrerrupfiom) 

SHRlMATl MALINI BHATTA- 
CHARYA: But that was not done 
till April. 1990. 

E [Tmmhtion] 

-- -- - -- - 
constituted. Once it is constituted, it 
would start its w o r ~  in r a t  earnest 
and it would have such vast powers 
that it can summon and examine any 
person or document. As you correctly 
observed, aftcr April 1990, the Com- 
mission took up 416 cases of atroci- 
tics and I have taken up the mattcr 
with the concerned State Governments 
for necessary action and their opinion 
in this regard 

[English] 

SHRlMATl MALWI BHATTA- 
CHARYA : What about advisory 
powers in policy making ? 

MR. SPEAKER : In fact, very big 
policy matters arc not discussed dur- 
ing thc Question Hour; small palicy 
matters can be discussed. 

SHRI ANN4 JOSH1 : The sugges- 
tkm which the Commission has given 
have bczn circulated to all tbe States 
and the Union Territories. One of the 
wggcstions is that tbere should be 
qwcial courts cxclusivcly for atroci- 
tics cases. How many special courts 
have been constituted in different 
States or at least io the Union Terri- 
tories ? 

SHRl SITARAM KESRI : 5s so 
Iar a thc question of spxial courts 
is concerned. I would like to state that 
recently one has been set up in Andhra 
Pradesh and before that one was 
established in Rajatithan. Now, the 
State Governments are fully c m p  
wcrcd to set up spaid courts. The 
maximum wc can do do is give them 
our opinion and suggssticms in this 
regard. but as I said, tbe powa to set 
tq SLI& courts rests with tbe Statc 
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Governments and tbey have to do it 
in association with the High Courts 
etc., Similar is the case with the Union 
Territories. 

SHRI RAM V I M  PASWAN : 
But., it was speci6ed that such courts 
wouM be sct up in 400 districts. 

SHRI SITARAM W R I  : So far 
as the question of Specification and 
establishment of such courts is con- 
cerned, it falls in the juridiction of 
the State Governments. 

SHRl ATAI, BIHARI VAJPA- 
1 EE : Mr. Speaker, Sir, I wclcomc 
the asswmce given by the Hon. Mini- 
stcr that the Commkion would hA 
into individual cases of atrocities as 
wcll. TiU now. there wru a doubt 
whether the Commission would in- 
quire into individual caws. but with 
?our assurance, it has become clear 
that tbe Commission would takc up 
tl- cases of atrocities on individuals. 
which are brought to its noticc. After 
inquiring into various -s of atroci- 
ties, the Commission submitted a re- 
port in April, 1990, as mentioned 
during the course of tbe current dis- 
cussion. Tbis report contains many 
valuable and important suggestions 
also. I would like to know wbethcr 
the Central Govcmmcnt has I& 
in& those suggdons and if SO, what 
isitsopinionaboutthm? 

SHRI SITARAM KESRI : Sir the 
report of the Commission on atroci- 
ties in 1990, as I stated earlier, had 
been smt to tbc State Governments 
for ncccsrPrg actioo. I think state 
Govanmaatr must have acted upon 
thrt report. It any MORllltiOll about 
acgtigencecmt?leprCofthestate 
~ t s f s r ~ t h c n I w i l l  

dehiteiy get in touch with the Mini- 
stry of Home Affairs or another Com- 
mission may br: constituted All thc , 
matters relatug to law and ordei fall 
under the purview of the state govern- 
ntents. 

SHRI CHANDRA JEET YADAV : 
Mr. Speaker, Sir increase in the nurn- 
ber of cases of atrocities on Schedule1 
Castes and Scheduled Tribcs in thc 
recent past, instcad of declining, must 
have caught the eye of the Hon. Mini- 
slcr. One of the causes of incrcasc 
in atrocities on Schcdulcd Castcs is 
that if the volcrs of Schcdulcd Casks 
do no1 cask their votes in favour of 
a pxticdar party and if that party 
happcns ro cornc to power, the atroci- 
tics on Schedulcd Castes will defini- 
tcl) increase. 

Secondly. ar pcr thc exisling laws 
i t  is difici!lr for Schcdulcd Castes to 
gct !icencch for arms for self dcfcncr. 
Laws precribc minimum size of land 
holidings and othcr asset3 fur acquir- 
ing arms. Will the Hon. Minister takc 
up with the Chicf Ministers, the issue 
of granting licences for arms in atrwi- 
tics prone areas. 
SHRI SlTARAM KESRI : Sir, so 

far as the first pronounccmcnt of thc 
Won. Member is conccmed, I will sav 
that if any Government, whether it 
is our party's Government or any othcr 
party's Government. takes measures 
by way of reprisal, it is shmeful. Such 
acts can not be commended. (Inter- 
ruptions). 

First listen lo me. I am teUrag you 
my f d o p  Nursing of faew of 
revenge and violence rrgajRIt weaker 
se&ms by any G o v m t ,  is  @st 
the dignity of that Govcnrmcnt, 
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In response to the second question, 
would like to state that this section 

bf society is definitely crippled, for 
years, but arousal of a sense of aware- 
ness and self esteem among these 
people is a matter of happiness. In 
response to the issue of making sugges- 
tions to the Chief Ministers regatQng 
granting Licences for arms, I do not 
want to express my personal opinion 
as a Minister, but as per the laws in 
force licences for arms-should be ism- 
cd to them. 

[Translation] 

+45 I SHHI SIMON MARANDI : 
Will ~ h r  Ministcr of HEALTH AND 
FAMILY WELFARE be pleased to 
statr : 

( a )  whether rrainhg courscs at 
Vishawaya~an Y qashram were sus- 
p & d  early this year and then 
restarted after a few months ; 

(b) if so, the reasons for suspend- 
ing thc said training courses ; 

(c) whether the students of Apa- 
rana Ashram, Katra (JBK) launched 
an agitation on April 30. 1990 
demanding recognition of the diploma 
cause by the Union Government for 
that year; 

(dl if so, the action taka by the 
Gowrnmenr in this regard; 

(el rhe number of students who 
haw been awarded one year diplorm. 
certificate since 1990 and tbe number 
of cases still pending in this regard; 
(0 whether the Qvanmcat pro- 

p* to take over the Visbwayatan 
ogasbram; and 

(g) if so, the action contemplated 
in this regard ? 

[English] 
THE MlNISTER OF STATE llri 

THE MLVISTRY OF HEALTH AND 
FAMILY WELFARE (SHRIMATI 
D. K. I'HARADEVI SIDDHARA- 
THA) : (a) to (g) A Statement is 
laid on the Table of the House. 

(a)  and (b) All activities of Visb- 
wagatan Yogashram, includmg train- 
ing courses on Yoga, were suspended 
wlth cffect from 30th April, 1990. 
Sonx studrnls of Vishwayatan Yoga- 
shram. who had completed only part 
of the course, requested the Govern- 
ment to make arrangements for corn- 
plciion of their training. Althol~gh 
(iowrnrne~t had no direct responsi- 
bilit? lor the stu&nls of a private 
institution. as a humanitarian gesture 
the Central Council for Research in 
l'oga and Katuropthy was entrusted 
with tbc task of completing the train- 
ing course of such students. This 
course has since been completed on 
31-7-1991. 

( c )  No, Sir. It is tbe students of 
Vishwaydtan Yogashram a-ho have 
twcn making this demand. 

(d )  The Department of Education 
in the Ministry of Human Resource 
Dcvclopment has &died that Vish- 
wayatan Yogashram is not Eegally 
empowered to pant degrees or dip 
lomtrs. T h m f m  the qucsrion of re- 
cognising their diploma doed wt &. 

(c) As per available information. 
Vishwayatan Yogashram has awarded 
provisional Dipbma/Cerlitkates to 




